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| C.C.EKANPUR '~ Appellant
| co . Vs .
M/S GUPTA ACADEMICS(P) LTD Respondent
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passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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IN THE CUSTOMS, EXCISE & SERVICE

TAX APPELLATE TRIBUNAL,
WEST BLOCK NO. 2, R K. PURAM,
NEW DELHI

SERVICE APPEAL No. 469 of 2006

[Arising out of Order-in-Appeal No. 328/CE/APPL/KNP/2006 dated
26.07.2007 passed by the Commissioner (Appeals), Kanpur]

For approval and signature:

Hon’ble Dr. C. Satapathy, Member (Technical);
Hon’ble Mr. D.N. Panda, Member (Judicial)

1. | Whether Press Reporters may be allowed to see the
order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in
any authoritative report or not?

3. | Whether their Lordships wish to see the fair copy of

the order?
4. | Whether order is to be circulated to the Departmental
authorities?
CCE, Kanpur Appellant
Vs.
M/s. Gupta Academics (P) Ltd., Respondents
Appearance:

Shri Fateh Singh, DR for the Revenue;
None for the respondents

Coram:

Hon’ble Dr. C. Satapathy, Member (Technical)
Hon’ble Mr. D.N. Panda, Member (Judicial)




Date of hearing/decision: 28™ April, 2009

FINAL ORDER NO.__ ) ) 1G4 / 09  dated

Per C. Satapathy:

Heard ©== > Shri Fateh Singh, learned DR. No one is present on

behalf of the respondents. There is also no request for adjournment.

Aspadn (A gamrds g oAlPal TRmetn uncondrveted .

Learned SDR states that the matter needs to be remanded to the lower

‘authorities for fresh decision on merits. As such impugned order is set

o ihe ot

aside and the matter is remanded back to the lowerLauthoritg » for fresh
decision on merits after taking into consideration the grounds of appeal
and after affording opportunity of hearing to the respondents.

(Dictated & pronounced in the Open Court.)

(C. SATAPATHY)
MEMBER (TECHNICAL)

(D.N. PANDA)
MEMBER (JUDICIAL)




